FORM A
PUBLIC ANNOUNCEMENT
14 of the Insol y and Bankruptcy Board of India
Liquidation Process) Regulations, 201
FOR THE ATTENTION OF THE STAKEHO
KARNATAKA AGRO INDUSTRIES CORPORA

. [Name of Corporate Person Karnataka Agro Industries Corporation Limited
. | Date of incorporation of Corporate September 01, 1967

Person
. | Authority under which Corporate Person |Registrar of Companies, Karnataka, Bangalore
is incorporated/ registered (incorporated under the Companies Act, 1956; a
Government of Karnataka undertaking)

. | Corporate Identity Number / Limited U00110KA1967SGC001691

Liability Identity Number of Corporate
Person

. | Address of the registered office and No. 24, Bellary Road, Hebbal, Bangalore -560 024,
principal office (if any) of Corporate Karnataka.

Person
. | Liquidation Commencement Date of 05.08.2026
Corporate Person
. [Name, address, email address, M/s AAA Insolvency Professionals LLP, acting
telephone number and the registration |through its authorised signatory Mr. Suresh Kannan,
number of the Liquidator Designated Partner.

Address: 4th Floor, 4/1, Krishna Reddy Colony,
Domlur Layout, Bangalore — 560 071, Karnataka.
E-mail:sureshkannan10@gmail.com,

vol kaicl@gmail.com

IPE Registration No.:
IBBI/IPE-0002/IPA-1/2022-23/50001

IP Registration No. of the authorised signatory:
IBBI/IPA-001/IP-P-01434/2018-2019/12277

. |Last date for submission of claims 04.09.2026

Notice is hereby given that the KARNATAKA AGRO INDUSTRIES CORPORATION LIMITED has
commenced voluntary liquidation on 05.08.2026.

The stakeholders of Karnataka Agro Industries Corporation Limited are hereby called upon to submit
aproof of their claims, on or before 04.09.2026, to the liquidator at the address mentioned againstitem 7.
The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Suresh Kannan

Designated Partner

Date : 20.08.2026 M/s AAA Insolvency Professionals LLP
Place : Bangalore Liquidator of Karnataka Agro Industries Corporation Limited
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TATA

TATA POWER
(Corporate Confracts Depariment)
Sahar Receiving Siation, Mear Hotel Leela, Andheri (E}, Mumbai 400 058, Maharashira, India
[Board Line; 022-67173188) CIN: L2B020MH1919PLCOODSET

NOTICE INVITING EXPRESSION OF INTEREST

The Tata Power Company Limited haraby inviles Expression of Inlerest
from eligible parties for following works:

1. “Civil Works Associated with Chiller Plant at Station A Building,
Trombay Thermal Power Station, Chembur, Mumbal (Tender Ref.
No.: CCZTPMRO04)"

2. "Renovation of Second floor Office at Station A Bullding, Trombay
Thermal Power Station, Chembur, Mumbal (Tender Ref. No.:
CCZTPMRED11"

For details of pre-gualification requirements, purchasing of tender

document, bid securty, etc., please visit Tender section of our

website (URL: hitps:/fwww.tatapower.comitender/tenders-listing)

Eligible paries willing to participate may submit their expression of interest

along with the tender fee on or before 287 August 2026.

dhani

ODHAMNI LOANS AND SERVICES LIMITED
(CIN: UTaB89DL 1 S04PLC0E2407 )
Registered Office! A-2, First Floar, Kirti Magar, Mew Delhi- 110015

Email: lpansuppori@indiabulls com, Tel: 011-4103277h, Fax: 011-421375986
Website: www dhanboansandsendoss oom

Public Notice of Branch Closure

Wae hereby imborm all our stakehalders and customers thad our Bareilly Branch,
situated al Shop Mo, 217-218, 2nd Floor, Ratandeep Complex. Civil Lings, Baneilly,
Littar Pradesh-243001 is fo be closed. Please nole that closing the abowe branch
will mat affect the company's sericing of our customers in any manner, Al our
exisiing/prospective  cuslomers Soe hereby requested o contaclt our custormes
hefplire number 0124-6555-555 from B.00 AM fo 8.00 PM. Allemmatively write o our
customer care e-mail id loansuppori@indiabulls.com for all queries!Payments/Loan
or amy other related matbars:

Sl
Authorized Officer
For Dhani Loans and Services Limited

=1~ Uttam Sugar Mills Limited

=r =L
ey .
—

[Corporate Identity Number (CIN): L99999UR1993PLC032518)
Regd. Dffice: Village Libberheri, Tehsil Roorkee,
District Haridwar, Uttarakhand - 247667
Tel.: 0120 = 4525000, Website: www.uttamsugar.in,
E-mail id: investorrelation@uttamsugar.in

Mofice is hereby given that the 31 Annual General Meeting ("AGM") of the Sharehalders of the
Company will b2 held on Friday, 18" September, 2026 at 12:00 noon ({IST) through Video
Conferancing / Other Audio Visual Means (VCIOAYM) to ransact the business(es) as sel oul
in the Mobce of AGM, which is being circulated for convening the AGA.

Minsstry of Corporate Affairs (*MCA") vide its Generad Circular No, 032025 dated 22 Septermber
2025 raad with circulars issued earker on the subject [MCA Cirsfars”) and Securilies and
Exchange Board of India ("SEBI") vide ils vanaus circulans issued Fom time bo time ("5EBI
Circulars™}, have permitied o conduct the Anmual Genaral Mesfing "AGMW) virlually, withou
physical presence of Members af & common venue. In compliance with ihe provizions of the
Companies Act, 2013 ("the AcT), the SEB! {Listing Cbligations and Disclosure. Requirements)
Regulations, 2015 *the SEBI Listing Requlations"), MCA Ciroulars and SEBI Crcufars, the 317
AGM of the Compary ks beamg hald throwgh VC/ DM

A per aforazald circulass, the Notice of AGM along with the Annual Report for the F Y. 2025-26
will be senl to all the Shareholders whoss e-mail ids are siready registersd with the
Company Depasiiory Parlicpants'Registrar & Share Transter Agent (RTAL Furher, pursuani fo
Regulation 36{11(b} of Listing Regulations, & letier providing the wab-link for sccessing fhe Notice
gnd Annual Repart. including the exact path, will be senl 1o those Members who have nol
reqiskerad ihe email addness with the CompanyDepository Particpantz/RTA. Sharaholders may
nohe 1hat the Motica of AGM and Anmual Report for the FY. 2025-26 will also be availabe on the
Company's website |a. wiav ultamsudgarm and on he websile of ha Stock Exchangas e, BSE
gnd on ihe websile of Mabonal Sgcuribes Deposdory Limited at www.gvaling.nsdl.com. The
Company will alsg provide physical copies of the Nofice and Annual Report to members upan
their request. Members may send their requests to the Company at
investorrelatiorButiameugarin. Shareholders can sttend and participate in the AGM through
WCIDANM facility only. The ingtructions for joining the AGM ane provided in the Motice of the AGA,
Ehareholders alfending the meating through VCOAVM shall be counbed foe the purpasa of
reckoning tha quorum as per saction 103 of the Caompansss Act, 2013,

In compliancs with the provisions of Section 108 of the Act, read with Rule 20 of the Comipanies
[Menagement and Adminisiration] Rules, 2014 and provisions of Regulation 44 of the Listing
Regulations, the Company is providing remote e-wating Tacility to i its Shaneholders to cast teir
votes on afl resolutions as set out m the Motice of AGM. Detailed procadune for memote e-vofing!
voling throwgh a-vabing systarm during the AGM & being provided in the Motce of the AGM.

[a] In case membars holding shares i Physical Mode and wino have not reglstered/updated
thair emall addressas with tha Company BTA are requested o regstarupdate thair amail
addrassas by writing fo the company al mveslomelationubamsugarin or o KTA &
demii@in mpms.mudn. com. Altermalvely, the members may regisier thewr email addrass by
wisiting the Enk hitgs:tfweb. in. mpms. mulg.comEmailReg/Email Registerhim| The detaded
process for registerning of email 10 & also being provided inthe Mobice of 317 AGM,

(o] Membets holdng shares in DEMAT Mode are requested 10 registerupdate their amail
adkdrazsas with 1her raspaciive Deposilory Paricipants,

the rate of 25% i.e., @Rs. 2,50 per Equity Share] of Face Value of Rs, 104- (Rupsses Ten Only) for
the Financial Year ended 31" March, 2026, subject to the approval of the Shareholders at the 31°
AGM. In gccordance with SEBE Motification dated 18 Movember 2025 the Dividend, if declared,
will be paid through Reserve Bank approved electronic mode to these Shamehalders who have
gdated thedr bank account datails with the Company’s Registrar and Share Transfer Agant/
Depasitory Participants. Shareholders who hava nol updated their bank account details®Y0
nan-comphant, are requestad o ensure that the Bank accownt dedads in vour respective Demal
Rooount! Phiysical folios are updated to enable the Company (o make fimely payment of dividend
intyour Bank Accounts. The Record Diate for determining the names of members eligible for Final
Dividend is Friday, 11" September, 2026,

TAX on dividend

Az per Income Tax Act, 2023 1T Ack), cevidend Incomie is taxable in the hards of shareholders
and 1he Company & reguired o deduect 1ax al source from dividend paid o sharaholders at the
prascrbed rales under the IT Adl, subyect b approval of sharehalders al the ensung AGM.
Sharehalders are requested o completeiupdate their residential slabus, PAN and calegory as per
the Income tax Act with ther DPs, Incase shares are held in physical form sharsholders are
required to-submi these delails with the Company toenable ihe Company i determine the
appropriate TDSMwithholding tax as applicable, In this regard shareholders are requesied o
subamil the key documents a5 delabed balow:-

Category of Shareholder Docurment{s) to be submittediupleaded

Resident individual shareholders with
PAN" and whoss Boome does nol
excoed maximum amoust nid
chameabla 4 [&3x or whi s nol Eable 1o
pay income tax

Form 121" (arstehile Fom Mo, 1505 or Form Mo, 15H)

Won-resident shareholders (including |1,
Foreign Portfolic Investors (FPis))  |i

Mo Parmanen| Eslabéshmen Declaration
Bensficial Ownership Declaration

who can availl beneficial rates under | Tax Residency Cerfificale
tax treaty between India and their . Capy of eleclronically fled Form 41 (erstwhile
counfry of tax residence Form 10F)

¥, Any other document which may be requinsd

Furiher, sharaholders ara reguasted 1o take care of folowing while submittng Formn 1241,

gl All fiekds in Form 121 musl be mandaiodly Blad. Incompletaideflective farms shauld be
rajectad and excluded from the Depositary download.

b} Account status in BEMPOS and Form 121 must be the same,

¢ DOE should bevalidated by the Depository based on KYC records,

g} Senor cilizens should upbsad PAN copy for DOE verification

For Further informafionfclarfication on the above. matier, Members can write to the
Company'ETAof the Company attheirrezpective sddress! e-mal

By Order of the Board of Directors of the Company

For Uttam Sugar Mills Limited

Sdi-

(RAJESH GARG)

Company Secretary & Compliance Officer

Date : 20° August, 2026
{Membership No. FC5-5841)

Place : Noida

FORM A

PUBLIC ANNOUNCEMENT
[Under Regutation 14 of the Insalvency and Bankruptcy Board of India
iguidation Process) Regulations, 2017

FOR THE ATTENTION OF THE STAKEHOLDERS OF

KARMATAKA AGRO INDUSTRIES CORPORATION LIMITED

Karnataka Agro ndustries Corporation Limited
September 1, 1067

1. |Meme of Corparate Person

2. |Dade nF:nnnTmril.‘.a:li'l of I.'“..nrpqlr..arq:.
Parson

3. |sathority under which Corporate Parsan |Registrar of Companles, Kemataka, Bangalore
is incorporatan regiEiared Incorporatad undar lhe Companies Acl, 1856, 8
Genenrnemant of Kamataka undertaking]

G0 ORA 1 Ba r 5009

i. UE!'P:H’E':E- HEI"’.-?.:.' Murnbsar ¢ Limitad
Liabdity idenity Mumbar of Comporate
Parson

5. |Address ol he regetered ollice and
princigal offioa (il any) of Corporate
E-ETE-EII'I

6, | Liqudafion Commancement Dale of
Corparate Person

7. |Mema, addrass, emed address
talgphone rumbar ani 1ha registretaon
riambaar of the Liguidaior

Mo, 24, Bellary Road, Hebbal, Bangalore -580 024,
Kamataka.

|05, 08 F0eE

MiE A84 Insolvency Professionals LLP, acling
through s euthonsed signalony Mr. Suresh Kannan,
Dasignated Parinar

Address; dih Flaor, 201, Knshna Reddy Colony,
Damlur Layaut, Bangakre = 560 071, Kamataka,
E-mailzsurashkann s 18 gmail. com,

vl maiclfimnai som

IFE Registralion Mo

IBBIAPE-GOOHIPA-1 2022205000

IP Registration Mo, of the autharised signatory
IEBIIPA-D PP LHE3A2 0 B 191 2277

. [Last dale for submission of caims___|[4.09.2026

Wolice ig harely given hal e KARNATAKA AGRD INDUSTRIES CORPORATION LIMITED has
oammented voluntary ligudation on 05,08, 200,

The slakeholders of Karmataka Agro Industries Corporation Limited are baraly called upan 1o submil
a proaf ol thier claims, on or befona 08, 5L 2026, to tha liquadatar at the addrass mentianesd ageenst item 7
Thie imancial cradilors shall sutsmil ibair proal of claims by @lecirons means anky. Al alber stakehaldens
mary 5ubemit e proot of claims o parson, By pastor by elecironic means.

Submissionol Talse ar misléading proals ol elaim shal allract penallies

S~

Zurash Kannan

Designated Parner

Miz AAA Insolvency Professionals LLP

Liguidator of Kamataka Agro Induestries Corporation Limited

Deatas - 20,08 2026
Place : Bangalors

s S LR

GODAVARI BIOREFINERIES LIMITED

CIN: L67120MH1956PLC009707
Regd. Off. : Somaiya Bhavan, 45/47, M G Road, Fort,
Mumbai - 400001 Website: www.godavaribiorefineries.com,
Email: investors@somaiya.com, Tel.: 022-61702100

Caimtlarvar |
Bpaae fid

Dear Shareholders,

Pursuant to SEBI Circular No. HO0/38/13/11(2)/2026-MIRSD-POD/I/3750/2026 dated
January 30, 2026, shareholders are hereby informed that a Special Window has been
opened from February 05, 2026, to February 04, 2027, for re-lodgement of transfer deeds.
These facilities are available for re-lodgement of transfer deeds which were lodged before
1st April, 2019, for transfer of physical shares and were rejected/returns/not attended due
to a deficiency in the documents/process or otherwise. All transfers requested duly rectified
and re-lodged during the aforesaid period will be processed through the transfer cum demat
mode, i.e. the shares will be transferred to the transferee only in dematerialised mode.
Shareholders who wish to avail the opportunity are requested to contact our Registrar and
Transfer Agent MUFG Intime India Private Limited (formerly Link Intime India Private
Limited) at rnt.helpdesk@in.mpms.mufg.com, Contact Number 1800 1020 878, Unit

godavaribiorefineries.com

Place : Mumbai
Date : 19" August, 2026

Special Window for Re-lodgement of Transfer Request of Physical Shares

ij

NOTICE iz heraby given thal the 99" Annual Genaral Meating ("AGM"} of the Institute will be

held on Thirsdey, 10° September, 2026 at 4:30 PM IST through Two-Way Video

Conferencing (“VC”) Other Audio-Visual Mode ("0AVM") ONLY to transact the

Business, as set out in the Notice for the 58" AGM. The AGM will be held through VCAOAWM

without the physical presence of the members at a comman venue in compliance with the

applicabie provisions of the Comganies Act, 2043 and Rules framed thensunder read with

Circulars dated Apeil 8, 2020, April 137, 2020, December 317, 2020, January 127, 2021, May

5" 2022, Decambar 287, 2022 and September 25°, 2023, Seplember 187, 2024 and

September 227, 2025 respectively issued by Ministry of Corporate Affairs ("MCA Circulars™)

The registered affice of the Inslitute shall be deemed to be the venus far the meeting,

In compliance with thie aforesaid circulars, the Anmual Report of the Company for 2025-26

along with the Motics of the AGM has been dspatched by e-mail o all the members whose

e-mall addresses are avaifable and registerad with tha Institute on 18° August, 2026.

The requirement for sending the physical copy of the 93° AGM Notice and Annual Report

o members has been dispensed vide MCA Circularg. Accordingly, the facility for

sppintment of proxies by he Members will not be avaifable for the AGM. A copy of the

Motice of the AGM along with the Annual Report i& avalable on the website of the

Instifute al https:iwww.iibf.org.infannualreport and websile of NSDL at

hitps:ihwww.evoting nsdl.com,

Remote E-Voting and E-Voting atthe AGM

In complance with Section 108 of the Companies Act, 2013 read with Rule 20 of the

Companies {Management and Admanisiration} Rules, 2014, Members ars provided with the

facility to cast thair voles on all resclutions set forth in the Notice of the AGM using elecifons:

voting system (remobe e-woling'}, provided by Mational Securifies Depository Limited (NSDL)
and the business may be lransacied through such voling. The details for the e-voling
pursiizn io the Actand the Rules are hereunder;

+ The Ordinary Business and Special Business as sef oul in the AGM may be
transacted through voting by electronic means, The Motice for AGM along with
e-voting instructions i5 available along with the Annugl Report on the website
of the Instiule at https:/iwww.iibf.org.infannuaireport and websile of NSDL
hitps:waw.evoling.nsdl.com.

v Insfitutional members are required to sand a scanned copy (POF\JPG Format) of its Board ar
Goveming Body Resolulion'Authorzafion ete., authorzing s represeniative 1o aftend the
AGMW through VT T OAVM on its behalf and b vole through remaote e-woling, The ssid
Resolution/Autharization shall be sent o the Scrubnizer by amall Brough its registensd emsail
address o scrutinisen@esdakamal, com wilh a copy marked io evoting@nsdLoom,

+  The remoie e-voling penod commences on Sunday, 6 September, 2026 {9:00 AM I5T)
and ends on Wednesday, 8* September, 2026 (5:00 PM I5T) (both days inclusive).
During this period, the Members may cast their vole elecironically. The e-valing module
shall be disabled by NSOL thereafter and remote a-voling will not be permitted beyond the
prescrted fime

v The cut-off date for determining the ebgibility status of membsers for voling through remote

m-viting and at the AGM i3 3" September, 2026
Furiher, in pursuance toihe Articles of Association, only Insttubional Memters, Associste
Mernbers and Fallow Members will be authonzed o vola hrough a-valing &t the AGM.
Associate and Fellow Members shall be enbiled to one vobe per person and InsHutional
Meambers shall be antlled to one wale for avery Rs, 1,000 in condribution owards their
Annua Subscription Fees as on the cut-off date. Any person, wha s an Institutional,
Associate or Feliow Member of the Institute as on the cut-off date = eligibie 1o caste vole
on all the resolutions set forth in the Molice of AGM using remote e-vwoling of voling at the
AGH {only through E-voling system), Ciher members may please reat fs Nofice for
irfonmalion purpose oy,
The facility for voling through electronic voling system shall also be made availabie at the
AGM and Members who have not already cast their vabe by remote e-voting shall be able
to exercize their right at the AGM. The Members who have casi their vobe by remole
e-voting prior o the AGM may altso atlend the AGM bul shall not be allowed 1o cast their
WoRE again at the AGM.

¢ A personwho has become 8 member of the Insifule aflerihe dispetch of notice of AGM and
having nght to wole as of cul-off date. may ablain the logn 1D and password by sending a
request &l evoling@nsdl.com. However, §the person is aleady registered with NSOL for
remele e-voling then the existng user 10 and password can be used for casting vole.

Those members whose email address anre nol registered with the Ingfitute may register
their email address with Institule by sending email to Mr. Dharmyir Marchino, Deputy
Director on dd.mss@iibf.org.in.
For detads relating to remote e-woling and E-Violing at AGM, please refer fo the Notice of
the AGM. In case of any quenies redating 1o voling by electronic means, phase rafer to the
Fraquently Asked Questions (FAQS) and e-voling user manwal for Members avaiable at
the Downioads section of www.eveling.nsdl.com or contact at Mr. Sanjeev Yadaw,
Senior Manager, NSDL, 4" Floor, 'A’ Wing, Trade World, Kamala Mills Compound,
Senapati Bapat Marg, Lower Parel, Mumbal 400013, Email: evoting@nsdl.com /
Tel DZ2-28567000, Members may also write o Mr. Dharmvir Marching, Deputy
Director on dd.mss@iibf.org.in.

The Mobes to the AGKM MNotice contain the detailed mstructions for manner of attendanca and

e-voling at the AGM for all Viofing and Mon-woling members. Members are requested 1o refer

o the same for altending the AGK.

For Indian Institute of Banking & Finance

CIN: L24121RJ1997PLCO29126

Urban Forest, Atun, Bhilwara 311802

CORRIGENDUM TO NOTICE OF

notice of EGM.

from the National Stock Exchange of India Limited.

the voting process.

at www.nseindia.com.

modified by this corrigendum, shall remain unchanged.

5d/-
Place: Bhilwara
Date: : 19082026

“’.. Madhya Bharat Agro Products Limited &

Registered Office: Wing A/1, 1st Floor, Ostwal Heights,

Email: secretarial @mbapl.com, Website: www. mbapl.com

EXTRA-ORDINARY GENERAL MEETING

We would like to draw the kind attention of all the Members of Madhya
Bharat Agro Products Limited (the “Company”) towards the Notice dated July
29, 2026 (“Notice") for convening the Extraordinary General Meeting (“EGM”)
of the Shareholders of the Company scheduled to be held on Friday, August 28,
2026 at 11:00 A:M (IST) through Video Conferencing (“VC") [/ Other Audio
Visual Means (“OAVM") to transact the Special Businesses as set out in the

The Notice of EGM was dispatched on August 01, 2026 to the Members of the
Company in due compliance with the provisions of the Companies Act, 2013
read with relevant rules made thereunder and relevant drculars issued by
MCA and SEBI in this regard. We would like to inform that the Company has
circulated a Corrigendum dated August 19, 2026 to its members, whose e-mail
addresses are registered with company or DP to amend andfor provide
additional details/clarifications in light of the suggestions/comments received

Members are informed that, apart from the changes detailed in the
Corrigendum to the EGM Notice, there is no change in the date of the EGM or

This Corrigendum to the Notice is available on the website of the company at
www.mbapl.com and on website of National Stock Exchange of India Limited

The Corrigendum shall form an integral part of the Notice, which has already
been circulated to the Members of the Company, and on and from the date
hereof, the Notice shall always be read collectively in conjunction with the
Corrigendum. All other content of the said Notice, save and except as amended/

For Madhya Bharat Agro Products Limited

(Pallavi Sukhwal)
Company Secretary & Compliance Officer

The Indian Express.
For the Indian Intelligent.

Deepak Kumar Lalka
Godavari, C 101, Embassy 247, LB S Marg, Vikhroli (West), Mumbai,400083. Place: Mumbal Chief Exacutive Officar
The copy of the circular is also available on the website of the Company at www. Date: 19.08.2026 DIN; 09648283
For Godavari Biorefineries Limited
Sd/-
Samir Somaiya
Chairman and Managing Director
indianexpress.com

epaper.f'rnanc:iaEexpress.c:un‘. .

| look at every side
before taking a side.

Inform your opinion with

insightful perspectives.
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SAlI PARENTERALS LIMITED

Regd.Off: Plot No. 39, 5th Floor Lavanya Arcade, Jayabheri Enclave,
Telangana, 500032; Ph: 7997991301; Email: cs@saiparenterals.com
CIN: U24231TG2001PLC036043

Notice is hereby given that the 25th Annual General Meeting (AGM) of the members
Sai Parenteral's Limited will be held on Thursday, the 10th September, 2026 at 11:00
a.m. (“VC”)/Other Audio Visual Means (“OAVM”) to transact the business as set out in the
Notice ofthe AGM.

In accordance with General Circular No. 14/2020 dated 8th April, 2020 and
subsequent circulars issued in this regard, the latest being Gircular No. 03/2025 dated 22nd
September, 2025 issued by the Ministry of Corporate Affairs (MCA) and Circular No.
SEBI/HO/CFD/CFD-PoD-2/PICIR/2024/133 dated 3rd October, 2024 issued by the
Securities and Exchange Board of India (SEBI), the Notice of 25th AGM and Integrated
Annual Report including the Audited Financial Statements for the Financial Year (FY) 2025-
26 have been sentin electronic mode to Members whose e-mail IDs are registered with the
Company, Registrar & Share Transfer Agent (RTA) or the Depository Participant(s) (DP) and
the AGM is being held through VC/OAVM.

Electronic copies of the Notice of AGM and Annual Report are sent to all the
shareholders on 19.08.2026 whose email ID's are registered with Company/Depositories in
accordance with the SEBI Circular dated May 12, 2020.

Pursuantto Section 91 of the Companies Act, 2013, the Register of Members & Share
Transfer Books of the Company will remain closed from 04.09.2026 to 10.09.2026 (both
days inclusive) for the purpose of Annual General Meeting.

Members will be provided with a facility to attend the AGM through VC/OAVM through
National Securities Depository Limited (NSDL). Members may access the same at
www.evoting.nsdl.com

In terms of Section 108 of the Companies Act, 2013 and Regulation 44 of SEBI
(LODR) Regulations, 2015, the company is providing the facility to cast their vote by
electronic means on all the resolutions set forth in the Notice of the AGM through electronic
voting system of National Securities Depository Limited (NSDL) (remote e-voting). The
facility of casting votes by a member using remote e-voting as well as the e-voting system
onthe date of the AGM will be provided by NSDL. Allthe members are informed that:

(i) The business as set forth in the Notice of the 25th AGM may be transacted through
voting by electronic means.

(i) The remote e-voting shall commence at 07.09.2026 at 9.00 a.m.
(iii) The remote e-voting shall end on 09.09.2026 at 5.00 p.m.

(iv) The cut-off date for determining the eligibility to vote by electronic means or at the
AGM is 03.09.2026, date on which a person whose name is recorded in the register of
members or in the register of beneficial owners maintained by the depositories as on the
cut-off date only shall be entitled to avail the facility of remote e-voting as well as voting in
the general meeting.

(v) Any person who acquires shares of the company and become member of the
Company after dispatch of the notice of the AGM may obtain the login ID and password by
sending arequest at evoting@nsdl.co.in.

(vi) Members may note that the facility for remote e-voting module will also be made
available during the AGM and those members present in the AGM through VC facility, who
have not casted their vote on the resolutions through remote e-voting or otherwise are
eligible to vote through e-voting system at AGM. The members who have casted their vote
by remote e-voting priorto AGM may also attend the AGM but shall not be entitled to cast the
vote again. Remote e-voting shall not be allowed beyond the said date and time.

(vii) Members who have not registered their email address are requested to register
their email address with the Depositories/ Company/Registrar and Share Transfer agent i.e.
Bigshare Services Pvt. Ltd., to receive copies of Annual report 2025-26 along with notice of
25th Annual General Meeting.

(viii) The Notice of AGM is available on the Company's website
https://www.saiparenterals.com/ and also on the NSDL's website
https://www.evoting.nsdl.com/

(viii) In case of queries, members may refer to the Frequently Asked Questions (FAQs)
formembers and e-voting User Manual for Shareholders available at the downloads section
of https://www.evotingindia.com or contact Ms. Shivali Aggarwal, Company Secretary at
lot No. 39, 5th Floor Lavanya Arcade, Jayabheri Enclave, Telangana, 500032; email id:
cs@saiparenterals.com, Ph: 7997991301.

Form PAS-1
[Pursuant to section 27(1) and rule7(2) of Companies
(Prospectus and Allotment of Securities) Rules, 2014]
Advertisement giving details of notice of special resolution for varying the terms of
any contract referred to in the prospectus or altering the objects for which the
prospectus was issued

Corporate Identification Number (CIN) -U24231TG2001PLC036043

Name of the company- SA| PARENTERALS LIMITED
Registered office address- Plot No. 39, 5th Floor Lavanya Arcade, Jayabheri
Enclave, Hyderabad, Telangana, 500032

Notice is hereby given that by a resolution dated 11th August, 2026 the Board has proposed
to vary the objects for which prospectus dated March 28th, 2026 was issued in connection
with issue of 1,04,28,288 equity shares at an issue price of Rs. 392/- per equity share
aggregating to Rs. 409 Crores Only.

In pursuance of the said resolution, further notice is hereby given that, for approving the
said proposition, a special resolution is required to be passed by way of postal ballot or at a
meeting of the shareholders.

The details regarding such variation/alteration are as follows:

1) Particulars of the terms of the contract to be varied (or objects to be altered)-
(Rs. in million)

-s.mOriginaI objects of "Amount  Amount | Unutilized| Amount/ Details

No. the IPO as stated | raised utilised IPO of variation in objects
in Prospectus ason | proceeds
[ | _ 130.06.2026 _ |
1 | Capacity expansion {1,107.95  68.05 201.56 |Rs.838.34 million shall be

and upgradation of
manufacturing
|facilities

utilized towards acquisition of
60% Equity Shares in Saicriti
Pharma Private Limited

0 | 180.23 |Rs.180.23 million shall be
utilized towards acquisition of
60% Equity Shares in
Prathyak Laboratories Private
Limited

2 |Establishmentofa | 180.23

new R&D Centre

2) Particulars of the proposed variation/alteration-
e By utilising Rs.838.34 million, out of the Rs.1,107.95 million originally allocated
towards Object 1, for the acquisition of a 60% equity stake in Saicriti Pharma Private
Limited.
* By utilising Rs.180.23 million, originally allocated towards Object 2, for the
acquisition of a 60% equity stake in Prathyak Laboratories Private Limited.
3) Reasons/justification for the variation-
Object 1: Capacity expansion and upgradation of manufacturing facilities:
The Government of Telangana vide G.0. Ms. No. 27 dated 22.11.2025 has introduced the
Hyderabad Industrial Lands Transformation Policy (HILTP) with the objective of facilitating
the phased relocation of manufacturing industries from the Core Urban Region of
Hyderabad to newly developed industrial clusters located outside the Outer Ring Road
(ORR). In view of these policy developments, the Company considered the regulatory
position regarding approvals for further upgradation of manufacturing facilities located
within the identified areas while evaluating its future manufacturing expansion plans.
In parallel, the Company undertook a comprehensive technical, financial and regulatory
feasibility assessment to evaluate more efficient strategic alternatives to the proposed
upgradation of its existing sterile injectable manufacturing facilities. Based on this
assessment, the Company identified the development of a new state-of-the-art sterile
injectable manufacturing facility outside the Outer Ring Road (ORR) as a more suitable and
strategically advantageous alternative for achieving the underlying objectives disclosed in
the Prospectus.
During this strategic evaluation, the Company identified an opportunity to acquire a
controlling 60% equity stake in Saicriti Pharma Private Limited, which, is constructing a
state-of-the-art critical care injectable manufacturing facility at Gummadidala, Hyderabad,
designed to meetinternational regulatory standards including EU-GMP and USFDA.
Object 2: Establishment of anew R&D Centre:
The Company proposes to acquire a 60% equity stake in Prathyak Laboratories Private
Limited ("Prathyak"). Prathyak has established pharmaceutical R&D organisation at
Genome Valley, Hyderabad. The proposed acquisition will provide the Company with
immediate access to an existing R&D facility, experienced scientific personnel, specialised
research capabilities and an ongoing product development pipeline. Instead of setting up a
new R&D Centre from the ground up, the Company proposes to acquire an established
R&D platform that is expected to achieve the same objectives in a shorter timeframe and
with lower execution risk.
4) Effect of the proposed variation/alteration on the financial position of the company-
The proposed variation will not result in any increase in the total amount of the IPO
proceeds proposed to be utilised for the respective objects. The Company proposes to
utilise Rs.838.34 million, out of the amount originally earmarked for capacity expansion
and upgradation of manufacturing facilities, towards the acquisition of a 60% equity stake
in Saicriti Pharma Private Limited. Similarly, Rs.180.23 million, originally allocated for
establishment of the Research and Development (R&D) Centre, will be utilised towards the
acquisition of a 60% equity stake in Prathyak Laboratories Private Limited.
Accordingly, the proposed variations do not involve any additional utilisation of the IPO
proceeds beyond the amounts originally approved by the shareholders. Instead, it changes
the mode of implementation of the approved objects by utilising the allocated funds for
acquiring controlling stakes in established businesses that are expected to achieve the
same strategic objectives.
5) Major Risk factors pertaining to the new Objects-
a) The proposed acquisition of a 60% equity stake in Saicriti Pharma Private Limited is
subject to execution of definitive agreements, receipt of statutory and regulatory approvals,
fulfilment of customary conditions and completion of the transaction. Any delay in these
processes may impact the proposed implementation timeline. Since the manufacturing
facility is currently under development, there may be delays in construction, installation of
equipment, validation activities or receipt of regulatory approvals required for
commencement of commercial production. Following completion of the acquisition, the
Company will also undertake integration of the operations and systems of Saicriti Pharma
Private Limited with its own. The continued involvement of the existing promoters, who will
retain a 40% equity stake, is expected to support a smooth transition and continuity in
project execution.
Further, as disclosed under Risk Factor No. 13 on pages 45 and 46 of the Prospectus, the
operations at Unit | and Unit Il are proposed to remain suspended until the commencement
of commercial operations at the manufacturing facility of Saicriti Pharma Private Limited.
b) The proposed acquisition of a 60% equity stake in Prathyak Laboratories Private Limited
is subject to execution of definitive agreements, completion of due diligence, receipt of
statutory and regulatory approvals, fulfiilment of customary conditions precedent and
completion of the transaction. Any delay in satisfying these requirements may impact the
proposed implementation timeline. Following completion of the acquisition, the Company
will integrate Prathyak's operations, management systems, quality processes and
business functions with its own. Effective integration will be important to realise the
expected benefits of the acquisition. The Company will also be dependent on retaining
Prathyak's experienced scientific personnel and technical expertise, which are integral to
its research and development capabilities and ongoing product development programmes.
6) Names of Directors who voted against the proposed variation/alteration- None
Any interested person may obtain the copy of the special resolution along with the
explanatory statement free of charge at the registered office of the company or at the office
of its Company Secretary Ms. Shivali Aggarwal at the registered office of company or visit
the website of the Company https://www.saiparenterals.com/ for a copy of the same.

For and on behalf of the Board
Sai Parenterals Limited

Sd/- Anil Kumar Karusala
Managing Director

Place: Hyderabad
Date: 19.08.2026
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